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2 . The cases of the remaining two 

colonies for regulari ation have not yet 

been put up to the ~ t Committee. 

(b) Action gainst unauthori ed cons-

truction is taken by the DD and local 

bodi in Delhi under the provi ion f 
the relevant Acts. It is also prop.) ed to 
m nd the e Acts to deal more effectively 
with the ca e of encroachm nt on public 

land and unauthori ed con tructions in 

Delhi. Neces ary Bill for thi purpo e 
(two by thi Ministry and two by the 

Mini try of Home Affair) h ve already 

been introduced in the L  k Sabh • 

2. The DD has at 0 r  p rted ttl t 

action to check land racketeering is al 0 

jng taken under the provi ion of the 

Delhi Land (Re triction on Transfer} 

Act, 1972 under which about 3,000 rre t 

have been m de by the S ",:i.11 Cell. The 

acquired vacant land h ve at 0 been 

fenced by the DDA and watch and ward 

staff deployed to I ok after them. 

(c) 0 far 11 unauthori ed colonies 
have b n regulari ed in 1984. 

(d) and (e) The Delhi W ter Supply 

& ewage Di posal Und rtaking h a 

reported that water supply ha  b en pr • 

vided in 1  7  c lonie out of whi  h 36 

colonies have part water supply. Sewers 

have al 0 been provided in 59 colonic 

out of which 9 I nie re partly provi-

ded with ewerage y tem, DE U ha 

stated that a ording to the po ilion a 

a se ed on 2l-10-3, rno t of the colonie 
re ulari ed earlier have b  n pr vid d 

ith minimum faciliti of ele tric uppJy. 

2. j su d 
to the meni-

ties may be provided in all the regulari ed 

unauthori ed colonies on payment of 

dev lopment charges by the b neft iaries 
and the fulfilm nt of ot r conditi ns 

pre crib d by the c neerned 10 at autho-

rities. 

Guidelin to t t for the on olid tion 
of 

2558. SH I DA MISRA: 

Will the Minister of R U  L DEVELOP .. 
MENT be pleased to state : 

(a) whether Guideline have een sent 
to variou States reque tiog them to 

expedite the Con olidation of Holding 
Programme; 

) the. ~ ific mea ur taken by 

different St t in thi r gacd; nd 

(c) the detail of th step' taken in 

thi regard in Orissa during th iXlh PJ n 
period? 

THE MINISTER OF STATE OF THB 
MINI TRY OP RUR L DEVELOP. 
MENf C"'HRI fIARlN" TH M[SJ\R): 

(a) to ~) The :x th ~j  Y r PJan 

prcwide the important guid!line for con .. 

olid ti n of holding. The tates ar 

being advi ed from t ~ to time to 

implement them expeditiously. Laws for 

con Ijdation have already been nacted 

in ndhra Prade h, A am7 ihar, 

Guj rat, H ry n, Him.h I Pr e h, 
Jammu & Kashm;r . Karnataka, M.lh-
ra htrl, Mldhya Pc d h, Ori' a. unj b, 

Rajasthan, Uttar Prade h and West 

B ngal. D"lhi and Dadra Nagar & Haveli 
have al 0 enacted laws f r nsolidation. 

M ny or them have b en impl menting 

these laws effl!Ctively. M re than 3 % of 
the total agricultur I land has alre y 

been con olid ted in the country_ 

More than 2 lakh 71 thou. and hect r 

of land have already been con olid ted in 

Orissa under the tate progr mme f 

coo olidation of holdings. In additIOn, 

under the Internati nal Developm ... nt 

Agency as isted Ori J rrig tion Project, 
2 lakh 3 th u and hectare have been 

c  n  olidat ... d Pha e [[ f thi progr mme 

al 0 provide for consolidation in 0 th r 

1 lakh 60 thousand he lare" in the maj r 

commands of the Mahan di Delt. 
Hirakud and Salandi. 

mport of Edib!e Oil 

2559. SHRI T. S EOI:' ill t e 
Mini ter of FOOD A 0 CIVIL SUP-

PLIES be plea d to state : . -




